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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
i ‘ HYDERABAD BENCH : AT HYDERABAD,

BA_10/94, | Dt, of Ordsr:10-1-94,
(Eaanalakshmi
‘ sesApplicant
Us.

1. Union of India, represented by thse
Finance, Depaftment~ort..Uiniatry of
APfairs, New Dslhi,

=

2., The Genaral Manager,
Security Printing Press,
Mint Compound, Saifabad,
Hyd=4.

3. Tha Pay & Accounts Officer,
Pay & Accounting Unit,
Security Printing Press,

. Saifabad, Hyderabed.

+«+ sRE3pOndents

Counsel for the Applicant : Shri N.Ram Mohan Raol

Coungel for the Raspondents : Shri Kota Bhaskara RaD,BGSC,

CORAM:

THE HON'BLE SHRI T.CHANORASEKHAR REODY : MEMBER (J)
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0, A. 10/94 | Ot. of Decision : 10,1894

ORDER
{As per Hon'ble Shri T.Chendrasekhara Reddy, Member (Judl.)

This is an application Piled under Saction 19

of the Administrative Tribunals Act, to direct the
ssvpunuents TO0 pay relief on family pension, and also

0

continue to pay the same and to pass such other arder
Oor orders as may dgam Pit and proper in the circumstances

of the cage.

2. The Pacts so far necesssry to agjudicate

. the. 0A in byieP, are &8s Pollous.

vus appalcant 18 the uidou of Shri.G.Ramachand?r
who had worked formergly in the Security Printing Press,
Hyderabad, The said G. Ramachander died while he was

in service an 9.9;@?& fﬁa épplicant was sanctioned pamily
pension with effect Prom 10.9,1983. Initially she was
sdnctioned Pamily pensionﬂﬂs. 197/~ per month and same

was enhanced to Rs. 375/=., Thse applicant was subsequently
appointed as Suséper/SGEvanger on 5.11.1983 in the same
department'ﬁﬁa., Sacurity Printing Press, Hyderabad,
Fro%a8.11.1983 the raspondsnts{;;gggzeppad the paymenqéﬁ
,qfiéé}iéglan pension. It is the case of the applicant
that sha has got a right to be paid relief on family
pension and that the denial of the game is illsqgal anpd

arbitraigw So the pressent 0OA is filed by the applicant

Por ths relief as already indicated abovas,
’ f

T bF‘~~V“‘*"(° o3



\Q“
. =3~
4, ~ We have heapd this DA in the presence of
fir. Siva for N. Ram Mphan Rao counsel for the applicant
and Mr, Kota Bhaskara Rao standing counsel for the
respondents, Mr., Kota Bhaskare Rao standing counsel

for the pgspondants stoutly opposss this 0A,

Se ARlong with this DA, the applicent has filed
the judgements dﬁ. 13.9.93 pasgaed in DAs 1116/93 and
1117/93 of the Division Bench of this Tribunal, The
facts in the two disposed DAs i.s., in DA No. 1116/93
and 1117/93 and the facts in this DA apa identical and
similar. Tnis bench while 2llowing the said DAs

had directed thE-rgSpﬁndBntS to pay the applicants
therein Dearnéss.éllowancq on the ramily pension

but had rgstricted the monefary benefit only f'or a
pariod of one yeaf prior to the filing of thoss DAs,
Aa already peinted out, as the applicant herein is
similarly placed to the applicants in DAs 1116/93 and
1117/93, the applicant is sntitled to the benefit

of those judgements. S50 in deciding this OA, wse follow

_respactfuily the decision of this bench in O0As 1116/93

and 1117/93. In the result, the respondents are hershy
direpctad to pay the applicant amd Dearness relief on

VRN \ .
family psnsion aad=Sds0 all conagquential bensfitsiéommd.
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Ge This DA had bsen filed on 29,12.93.
Hence the monstary benefits are restricted only
por a period 6f one year prior to 29.12.93. The

directions in the judgement shall be complied by

the date of communication of this judgement,
Eventhough the applicant had claimed interast on

the arrsars of Dearnsss rslief, dus to be paid to

[ Y 2 » -~ Fa a -

claim of the applicant for interest is hereby

rejecteds BA is disposed of accordingly. No Costs.

PT‘rnROMaqgsvatmakrv—JZf”
. {T. CHANDRASEMHARA REDDY)

MEMBER (JuDL.)

Dated : The 10th Japuary 94
Dictated in Dpen Court) Dep

spr

f? The Secretarysto Govt, Union of India,
‘Ministry of Finance, Dept.of Economics & Affairs,
‘New Delhi. . o -

2. The General Manager, Security Printiang Press,
Mint Compound, Saifabad, Hyderabad-4.

3,The Pay & Accounts Officer, Pay & Accounting Unit,

‘Security Printing Press, Saifabad, Hyderabad

4. One copy to Mr,N,Rammohan Rao, Advocate, CAT.Hyd.
5. One copy to Mr,Kota Bhaskar Rao, Addl.deC.QA‘I‘.Hyd.
6. One copy to Library, CAT.Hyd. w7 ‘

7. One spare copY.
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. TYPED BY v COMPARED By t.-

: | | "\
CHECKEL BY . APFPROVEDR BY .

7 1IN THE CFETERAIL ADMINIZTRATT VL I‘RIBUNAL
ERABAD BENCH ¢ HYCEERABAD

Lo

THL Hon "LJJ_;E MR, JU.:"‘ICE VeNEELADRT RAO
: ' VIL.E-—-CHAIL'MAN

- AT L
Ly HOWY DLL na Se .GORTHI $MEMBER(A)

AND k,;a—-
" THE HON'BLE MR.T +CHANDRASEKHAR REDDY ”
. MEMBER(.J)

THE HON'BLE Mp y/;ANGARAJAN -MEMBER(m)

’ ‘ Datedz"@— \ -19§H | 'i'*

OFRBERATUDC MENT ;

S

L vt

M A/R.A/C. No.

O;A.N . \C)\Ciia‘

T,4.No. ( w.p. . )

Admityed ang Interim directions
“issued.

Allowdd,

Disposed of with directions._

-No Order as to costs.\g
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